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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW OELMH1 :

DA, N0, 1755/94 New Delhi, tha 25th May, 1998

HON'SLE MR, S.Re ADIGE, MEMBER (A)

HON'SLE MRS. LAKSHAT SWAMINATHAN, MEMBER {3)

Zhri Bhaliya Lal,

R/o Block=93,

guarter Na, 8y Chandausi,
Moradabad {U.P.)

(By Advocates 3hiri B.Ke Sinka) <c. APPLICANT
VERSUS
Yo Union of India through the
Gecretary,

Ministry of Home Affalrs,
Morth Blocky
New Delhi.

Ze The Gensral Managsr,
Northepn Railway, Zaroda House,
RNew Dslhi,

e The Divisional Riy. Manapern,
Northem HRailway,
FMoradabad,

4o The Principal,
Zonal Training lentre,
Chamndausi,

Moradabad,
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The Asstt. Mechanical Engineer,

Zonal Training Centre,

Chandausi,

Moradabad {U.F.)

(By Advocates Shri K.K. Patsl)  wee.  HEOFONCLNTS

OROER (DRAL)

oY HON'BLE MRe SeRe ADIGE, VEMBER (A

After heaping hoth the counsels Tor sume time
g
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we are of the opinion Lhat thie &, ciEpesed that
On b ZL

this Daﬁtauas disposed of with ®me direction to the

Respondants to call upon ths applicant to produce himsedf

&

before a Railway doctor {ophthalmologist) to be nominasted

by the Respondent No.4 i.e, the Principal, Zondl Training
Centre, Chandausi, Moradabad wno will gxaming the
applicant and report whether the sys cataract condifion
of the spplicant is such as to mender him unfit for
rejoining duty or not, In the event that the Railway
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ophthalmolobist certifies that the applicent is Tit

to resume duty, the Respondent will take ths applicant
. 4 [Z Z < il ‘5; ‘574 ¢
bazk on éuty}without prejudiﬁgiﬁoﬂﬁgetiﬁg dapartmental
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proceedings which are steted to be pendingg

Ze The above directions should te implemented within
a period of thres months from the cate of receipt of
copy of thisz Ui‘ijare
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e This .4, is disposed of ascordingiy. Ve ../,
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{LAKSHML SuniINATHAR) {S.Re AYICE),
Member (J3) Fenber (A)




